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LAND FOR ALLoy TooL AND SPECIAL
STEEL PLANT AT PATRATH (BIHAR)

2917. SHRI YOGENDRA SHARMA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Bihar
Government had decided to allot 824
acres of land to Birla Brothers for setting
up an Alloy Tool and Special Steel Plant
at Patrath at the rate of Rs, 2,500 per
acre;

(b) if so, when and how this decision
was taken; and

(c) the present position of the pro-
posed . plant ?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS ( SHRI P, C. SETHI):
(a) Bihar Government have allotted
526.49 acres of land to M/s. Bihar Alloy
Steels, Ltd., a firm belonging to the Birla
Group, for setting up an Alloy, Tool and
Special Steel Plant and  its Housing
Colony at the rate of Rs. 2,500 per acre.

(b) The decision was taken by the
Bihar State Government on the 6th Feb-
ruary, 1967, on an application made by
the party.

(c) Out of area allotted, they have
taken formal possession of 483.59 acres
of tenancy land. They have also taken
possession of 42.90 acres of Government

Jand for which formal orders of trans-

fer have not yet issued.

The firm have finalised collaboration
for know.-how with the Scheider Group
of France. Arrangements have also
been made for power and water. Con-
tour and boundary survey and subsoil
investigation have been completed. The
release of foreign exchange for the im-
port of equipment is under consideration
of the Government, to enable them to
obtain the necessary import licence for
import of equipment.

RovALTY ON CoaL

2918. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the State Governments
have demanded that royalty on coal
which is levied at present on advalorem
basis should be based on tonnage basis;
and

(b) if so, the decisicn taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). By and large, the State Govern-
ments requested that Royalty on coal
should be on tonnage basis. The Coal
Advisory Council has also accepted this
recently, in principle. Further details
are being worked out,





